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Final Decision : Allowed

Judgement

S.R. Nayak, C.]J.—In this appeal preferred by the dependants of the deceased
seeking more compensation, what was contended by the learned Counsel for the
Appellants is that the M.A.C.T. is not justified in not awarding any compensation
under the conventional heads, such as, "loss of consortium' and "loss of estate''.
It is needless to state that the above heads are the permissible heads. The
claimants in the death case are entitled to reasonable compensation under more
heads. We are at loss to understand why the M.A.C.T. has not awarded any
compensation under the above heads.

2. In the result, we award a sum of Rs. 25,000/- towards "loss of consortium' to
the widow and a sum of Rs. 25,000/- towards "loss of estate'. The impugned
award shall stand modified accordingly.

3. The appeal is allowed to the above extent. The parties shall bear their
respective costs.
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